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TR yfagfa sik Rt
srfag=aT
s, 22, 97+, 2019
TR giasfa sk fRfamr A (sfes) (d@arem)
fatf=w, 2019

. /I T -TA AR R.TA./2019/04.—TE, W Tiagia o afFw e sfafaaw, 1992
(1992 =T 15) #t g 30 FRT Y& ARKAT T TAN Fd gU, TAZNT ARG Saqia i BfHaT ae
(srtereersr) fafe=re, 1996 =T ¥ Felterd e & foru Metertad EfHaw a=mar &, -

1. == Tffet i areh wfasfa sie Afaw e (afewes) @y &R, 2019 F=1 ST T |
2. F ST | Ik TR1H il A &I TG (AT]) i |
3. et wfagfa siv fAfaws 91 (srfoweas) &, 1996 #, -
(1) faffew oF Mefarfea & wfawafia g s, srarfq, -
“Faféraraar i srafer (Fremafy)

9%. faff=w 8 & Su-faf=w (3) F dgd Y™ FoFaT =97 T THII 99 aa Afae=
T, ST T o 39 a1 g Metfad a7 @@ 7 & o smw 7

(2) fafe=w 9= =1 T Y SO,

1837 GI/2019 1)
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qre feequr ;

(3) FEE ALTAT H,

(i) ofits ®, ersx, sk qur fHrew “3(3), 8 sfiw 9(F)”, «rs, st TuT At “3(3)
3w 8” & wiaeerrfue gr sior;
(i) AT F H, TERLT || T AT T SATOT |

ST AT, TeqeT
[FAr=sTTIe-111/4/ 3197./585/18]

(1)  oaE Iy & [EE Je (rtewes) &@fHaw, 1996, go fafaaw &, #1.8m. 344(31), 16 ¥,
1996 T FTLA 6 TSI H Y19 g0 |
(2)  ARdE yfagh s fafaa T (srfwes) fafa=w, 1996 ToraTy -

@)

(i)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

x)

(x1)

4 fomraw, 1996 &t wredha afagfy siw Affwy i (yfagfr sfewes) (@eonrem) B,
1996, H. FT.31. 851(37), gTT

17 gAY, 1997 F AT Tiasfa sfiT fBafams T (wfogfa sfswes) (Ferem) &,
1997, |, T3, 732(3), 5T

5 S\l 1998 &I AT Tiasfd iy A= are (asa sfawes) (Fergs) e,
1998, §. F.3M. 17(31), 5T

28 914, 2000 Fr 9t yfagfa siw @fawr e (@fegfr sfefer mmfasrr £ srdie)
(wrerrere) fafew, 2000, &. FT.3T. 278(37), T

29 WE, 2001 T AT Fiaqha i BT 9 (wegataat g AfAam aarg) (Ferge)
9=, 2001, 7. F1.37. 476(37), T

27 frawaw 2002 # 9d yfagfa & At 9 (= afawrt gro st #7367
errfeq stferfoe e & forg wiwrar) f&fFaw, 2002, . #r.3m. 1045(37), g0

10 9719 2004 FT AT Trasfd oY BFfFaT a1 (Sug a1 A AT & *w qHee)
fafa=r, 2004, F7.3m.57. 398 (31), =T

12 SFE<T 2006 Fr A gfagf siv B o @faaf afweas) @y &R,
2006, . F1.31. 39 (1), 5T

31 AT 2006 T ARG Tiaqia siw BfFaT JE (Ffasfa afswes) (TaT erge)
9=, 2006, =. F1.3. 1860(37), TTT

31 979 2008 Fr wehT Ffaygfa siv fAfFwa 9 (F *1 "@ar) ("@eiree) &fFem, 2008,
. ", 11/TerE/sTa/2008/21669, FTRT

4 @TE 2008 Fr e yfaghy siv G 9 (gt afeweas) @enram) B,
2008, #. 11/u=r1/sfu=1/15/2008/130775, g1
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

19 J 2009 1 WA Tfayfd T BfAaT a© [wrdE [eamme wer (Raised
fefiea) & e &1 g& aamn  (Ferew)  f@fe=w, 2009, & AU -
T 3.3/ 0./2009-10/10/166936, FTXT

29 S 2009 T At wfagf sz Effms i (e & =) (Feree) &fam, 2009, =.
U T2, -UA L3 /57. U+./2009-10/11/167759, ETT

23 @£ 2014 F ARG Saqld i G g i (fe &1 g8m) ("erae) & 2014,
. UA. T 3. -U. 30, 3. /50, U4./2014-15/03/1089, 1T

6 99 2017 F AT TAaqid T AAHT q (FE T SFIAE 30T AT HT qTeTH)
(wretrge) fAafa=e, 2017, srfaeg=mT €. A&/0a. U, -0 e, 8. /6. 09./2016-17/037 (AT

29 ATH 2017 T ATLAAT &, FAT/TA. T 2T.-UH. 3.3/, 04./2016-17/38 F &1 q15q),
AR
1 SEdr 2019 &7 wrec gfagfa s AR @ (ofegfa afewes) @aree) &R,

2018, &. qST/UA. 1T, 3. -0 A4 /57.04./2019/01,
FIRT HMTEd g0 o |
SECURITIES AND EXCHANGE BOARD OF INDIA

NOTIFICATION
Mumbai, the 22nd March, 2019

SECURITIES AND EXCHANGE BOARD OF INDIA (CUSTODIAN) (AMENDMENT)

REGULATIONS, 2019

No. SEBI/LAD-NRO/GN/2019/04.—In exercise of the powers conferred by section 30 of the Securities and
Exchange Board of India Act, 1992 (15 of 1992), the Board hereby makes the following Regulations to further
amend the Securities and Exchange Board of India (Custodian) Regulations, 1996, namely :-

1. These Regulations may be called the Securities and Exchange Board of India (Custodian) (Amendment)
Regulations, 2019.

2. They shall come into force on the date of their publication in the Official Gazette.

3. In the Securities and Exchange Board of India (Custodian) Regulations, 1996 —

(1) regulation 9A shall be substituted with the following, namely,-

“Period of Validity

9A. Every certificate granted under sub-regulation (3) of regulation 8, shall be valid unless it is
suspended or cancelled by the Board.”;

(2) regulation 9B shall be omitted;

(3) in Second Schedule,

®

(i)

in the title, the words and expression “3(3), 8 and 9(C)” shall be substituted with the words
and expression “3(3) and 8”;

in Part A, Explanation II shall be omitted.

AJAY TYAGI, Chairman
[ ADVT.-I11/4/Exty./585/18]
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Footnotes:

ey

2

The Securities and Exchange Board of India (Custodian) Regulations, 1996, the Principal Regulations were
published in the Gazette of India on May 16, 1996 vide S.O. No. 344(E).

The Securities and Exchange Board of India (Custodian) Regulations, 1996 were subsequently amended —

@
(ii)
(iif)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)

(xii)

(xiii)
(xiv)

(xv)

(xvi)

on December 4, 1996 by the Securities and Exchange Board of India (Custodian of Securities)
(Amendment) Regulations, 1996 vide S.O. No. 851(E).

on October 17, 1997 by the Securities and Exchange Board of India (Custodian of Securities)
(Amendment) Regulations, 1997 vide S.O. No. 732 (E).

on January 5, 1998 by the Securities and Exchange Board of India (Custodian of Securities)
(Amendment) Regulations, 1998 vide S.O. No. 17 (E).

on March 28, 2000 by the Securities and Exchange Board of India (Appeal to the Securities
Appellate Tribunal) (Amendment) Regulations, 2000 vide S.O. No. 278(E).

on May 29, 2001 by the Securities and Exchange Board of India (Investment Advice by
Intermediaries) (Amendment) Regulations, 2001 vide S.O. No. 476(E).

on September 27, 2002 by the Securities and Exchange Board of India (Procedure for Holding
Enquiry by Enquiry Officer and Imposing Penalty) Regulations, 2002 vide S.O. No. 1045(E).

on March 10, 2004 by the Securities and Exchange Board of India (Criteria for Fit and Proper
Person) Regulations, 2004 vide S.O. No. 398(E).

on January 12, 2006 by the Securities and Exchange Board of India (Custodian of Securities)
(Amendment) Regulations, 2006 vide S.O. No. 39 (E).

on October 31, 2006 by the Securities and Exchange Board of India (Custodian of Securities)
(Second Amendment) Regulations, 2006 vide No. S.O. 1860(E).

on March 31, 2008 by the Securities and Exchange Board of India (Payment of Fees)
(Amendment) Regulations, 2008 vide F. No.11/LC/GN/2008/21669.

on July 4, 2008 by the Securities and Exchange Board of India (Custodian of Securities)
(Amendment) Regulations, 2008 vide No. 11/LC/GN/15/2008/130775.

on June 19, 2009 by the Securities and Exchange Board of India (Facilitation of Issuance of Indian
Depository Receipts) (Amendment) Regulations, 2009 vide No. LAD-NRO/GN/2009-2010/
10/166936.

on June 29, 2009 by the Securities and Exchange Board of India (Payment of Fees) (Amendment)
Regulations, 2009 vide No. LAD-NRO/GN/2009-10/11/167759.

on May 23, 2014 by the Securities and Exchange Board of India (Payment of Fees) (Amendment)
Regulations, 2014 vide No. LAD-NRO/GN/2014-15/03/1089.

on March 6, 2017 by the Securities and Exchange Board of India (Payment of Fees and Mode of
Payment) (Amendment) Regulations, 2017 vide notification No. SEBI/LAD/NRO/GN/2016-
17/037 read with notification No. SEBI/LAD/NRO/GN/2016-17/38 dated March 29, 2017.

on January 01, 2019 by Securities and Exchange Board of India (Custodian of Securities)
(Amendment) Regulations, 2018 vide notification No. SEBI/LAD-NRO/GN/2019/01
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